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CEMTRAL ADMINISTRATIVE TRIBUNAL
PRIMCIPAL Emeu

C.P. Nq.117/2QQ6 In
OA No. 1423/2004

Nev^ Delhi tois the 3-" day of May, 2006

Hon-ble Shri ¥.K. M^otra, Vice Chairman (A)
Kon'ble Shrl Mykesfi Kumar Gupta, ft/leniber (J)

Shri Lai Rikhuma Saiio,
R/o 2045, Type-IV,
Gulabi Bagh,
Delhi-HQ 007.

(ADpiicant present in person)

Versus

Shri S. Raghunathan,
Chief Secretary,
Government of NOT of Dsihi,
New Secretariat, Delhi.

2. ft^rs.Rina Ray,
Secretary, Education,
Governrnent of NOT of Delhs,

• New Secretariat, Delhi.

3.. Mrs. Gitanjall G. Kuadra,
Joint Secretaiy,
Govemrnent of NCT of Delhi,
New Secretariat, Deihi.

4. Shri Vijay Kumar,
Director of Education,
Government of NCT of Deihi,
New Secretariat, Deii"!l.

(By Advocate; Ms. Simran, for Mrs. Avnisn Ahlawai)

MSEiiOraii

Hon^ble Shrl V.K.

-ADpiicant

-Respondents

Learned proxy coUiisei for respondents has fiisd a copy of respondents'

ordar dated 30.03.2006 vwtiereby the penaity order SYsade against the appiicanl

has been ^Mthdrawn and it is directed that consequentiai bsnefits be paid to the
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appiicani Learned counsel assured iiiat such consequential benefiis «^ii bfe
accordaci to the applicant witnin a psrioQ ot lOur v^yeeks. Copy os JisS o.

I

been supplied to the applicant in the Court.

2. in this backdrop, these contempt proceedings are dropped and noilces to
the rsspondents are discnarged.

(Mukesh Kuraar Gupta)
Merrsfoer (J)

cc.

ftypi ^
(V.K. Msyotra)

Vice Ctiairman (A)
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